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The Deputy Prtme Minister ud 
Minister ef Finance (SlBrl Morarji 
Desai): (a) Yes, Sir  The All India 
Working Class Consumer Price Index 
Number for January, 1967 stood at
197  and the average for 12 months 
ended January 1967 was 186 50

(b) The steps so far taken by "ov- 
ernment to contain price rise, and 
hence the cost of living, include pay
ment of subsidy on food-grams, ferti
lizers and petroleum products, expan 
sion of the network of consumer co
operatives opening of  department 
stores in major cities, price regulation- 
statutory and otherwise imposition of 
selective credit control over bank 
advances against foodgrains  edible 
oils etc, regulation of forward trad
ing issue of licensing and anti- 
hoardmg orders liberalisation of im
ports to stimulate production  and 
appointment of the Civil Supplies 
Commissioner  to  take  corrective 
action in regard lo essential commodi
ties as and when necessary

(c) The matter is under considera
tion

hwtt $ ijnrara, wftnj $
,t _

*147.  ftraym  :

wmrawrwmureft

vt sftt  fa :

(fr) fzrr uror  % spurrarc, 

wftn* % «pfarffcit

fa  % w w  Jr ft ̂

(*)  ̂TT

Whr 5r WT *n4WT$ «|ft I, %ttX

(«r) WT 3PT srearVt

W *t$ JfpfTW vt faRTCnft*r t ?

r|  f*WK WWW IWT  («ft

wwi xm)  (v) «flr (sr) sFRnfr 

1967 it Tnrvhr *nr|T aw,

ir*  PTfft % W vwfcm apt 

ffwfr,  ̂ eTSTHT *T

sfrfeff fen «rr % qrf* grot 15 *rnft 

%tt mft fcsn  eft %

I FT 'P' f̂ TT fw W 

?nrr ?nft sRrfsrr srf̂nfr *ft if̂ r 

3tTT ** ftpn tot I

(it) inft m  t̂ wrrf

| 1 N  ̂̂ hmr strrtt trt 

 ̂ 8 0 sifinFT  ®pt  T

<TRt  VRUi +

*fr̂rr ̂ »

Foreign Exchange Violation Cases

*148 Shri s M. Banerjee; Will the 
Minister of finance  be pleased to 
state

(a) whether t is a fact that the 
cases of foreign exchange violations 
have increased during 196b as com
pared to 1965, and

(b) if so the steps taken by Gov
ernment to check this7

The Minister In the Ministry of 
Finance (Shri K. C. Pant): (a) and
(b)  A statement showing the num
ber of cases of alleged violations of 
foreign exchange regulations  regis
tered by the Enforcement Directorate 
as a result of information collected 
by them during the two years 1965 
and 1966 and also of searches con
ducted and recoveries made is placed 
on the table of the House  From 
these figures, it is not possible to 
draw the conclusion that the cases of 
violation of foreign exchange regula
tions have increased dunng the year 
1966 as compared to the year 196S 
The Enforcement Directorate continue 
to be vigilant and have been taking 
suitable  action in cases of alleged 
violation of foreign exchange regu- 
la 10ns




